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oI JNABRIRAT B TqHT TATAT HIHAT BIgel DR Bl YUl bl g RIReH 3R®T B
Tq, RAMEd URw H IRTed Al B AFesT WISfel T IR UHHAYT dR1 b R, 2025 q9
BT UG PRI & AT 5 SMMAFIH BT GRT 169 & IR & AR F ARIRY B FIAT &
foy vageERT vl fear S E;

af g9 Al 9 99 gWifad 89 arel fal afad @1 391 fEl @ 9red a1g e ()
IT gema@h) g/, A 98 9 /S 39 Al & WA (§—Tore), fRAMEe uee H UdRE @
IR ¥ 9 T &1 @ & iR faged (o), 9 ueer RMa—171 002 &1 Ao
HBIT:

SWigd fafAfdse @fd & fiar ura gy mera(dl) a1 gema@h) afe @18 2 /8 W 39 s
BT 3 WA o7 I YA TR ARPR gRT TR fBar Sme, srerfq—

IR AR

fRAre Uasl WRaR & [Acgad ([1or@), 2Aree ueel Y—Irora M, 1954 & ORI
168 & WUS (B) & IMIF Uded Aldadl & TINT &R gy, F=ifeiRad o gageT 991 &,
SDIGE

1. dfera M, R iR UR™.—(1) 39 s &1 Gfera 9 fRemae e | <y
AT BT TS BIgfelT 3R UshAvT 199, 2025 € |

(2 s AR Fol fEarae vew 9 R ©

(3) 3 frm o (§—Toie), fovmae uewr # yaTted @ g 9 ugd B
2. IRANN.——39 A § 59 a& 315 91d fawg a1 9= & 9vg 9 8l—

(1) "smded” ¥, AR HTEd WR H IeH, el raTerd # Irdianefl iR Iz
rITed | A (@t g g

(2) "3 W (Fob)” W, AMGD FRI Had TR B (Yoob) IAUd & 1!
HAAI—FAT R WHR gRT oI fafed o= arel Tl &1 SUAnT, Jo 9o =0 AT
Pl ST JHIT—9% e fhar ST AT

(3) "»E HT' W, UFH HH BT FAIGR AR yge™ die § [SHH =rarerd &l
faftre ygam 3, 9 HF I=e (U 99 @ oI HAS: IrETerd W Udh | _TRA
B gY) ¥ MAdR g9 arell 3R 99 W B AR T (/) ERT 3T far an
AT =

(4) AT A" W, TRATAT §RT GAATG S dTel ATHAT DI Qf+1dh ST AT &;

(5) "=l 9, o SXATESl, ARTAT AT AfTeRAl BT YJedTar HIAT AMUT 8, S
fafere, vemafe, —aifieral a1 =T drEiaRal & 9T 7| 3 fSied ar wifds
giaferoar 81 Wadl & SR U A & AR S8 THAR TRl A ARHIRSD
TR & JTTHIR U @ STl &;

(6) "UMYa” W, arorg dHer H fhell ARG AT SXATIST BT GRIYA AMRET AT &

(7) "uf¥q aRaar |, oG RTEd & WA ARl faud € R aifiea we #
fear %\r;
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(8) "ufaferf arfepxor (voidl))” &, “fIcigad, fearad ueel (RIoRa U 3fdid) driierd
gfafefd ol 99, 1993", "fE¥Mae Ueel SUgad drite gfafafl ol 7,
1994" 3R "3ifFers" ufaferld voikll 7, 2024” # wem uR\IfvG (Toivd) 1fiawor
I B;

(o) "~maTerd” |, RHEd U Yo AT, 1994 & SfH ~f¥dded wfdd dr
TINT R gU AR BHMEE Yol H YR FHKT IO DRI AT &;

(N

(10) "feflcal g@ER” ¥, TR & fSicad BU a1 gWeREGAl & TXES Bl

THIfIeRaT gAfRad BT Ifud 2

(11) "STES" W, T Al A TG Sl Bl YgeE BRA arel §-IsfelT ued H
3feRTTE AU ;

(12) "fefea ifierE” 9, YT aiffer 1favd ® Ry fefvtersst favar &

(13) "fefStergar” &, ¥Ifid a1 TAENT STMGRNI, o Sdaoli, 3ifeid a1 gfdafaw &r
f$fSTear urou & uRafdd ox= &1 ufthar &xa1 ¥y 8, O soagi—e ®u 3
HATfT, WRId SR vaIRa fhar 51 wadr g

(14) "S—IgloT UICA” W, Solagii w9 A B BIsd UKd B 3R Yag &) & forg
JTTolTeT WiehE AT 2

(15) "8I AqIOUA" ¥, oG SMESINAT gRT HdAled fhar a1 Fdse (U W)
ﬁlﬁ&%’ﬂ%ﬁﬁﬁﬁ%

(16) "T—UIE" 9, UIcd gRT SIMd eI &l IAIGHT AUT &

(17) S ¥, RBAEd U9 IIoRd ARIH, 1954 B ORI 32 @ A T
IRV STfreR—aTerg I T;

(18) 9 AEAIIGR’ W, TS V4T AERI ud 7 Rrad fRamaa ueer v—<ora
A, 1954 @ N9 WES Berdex Ys—I1 o wfdaa kg € &k i s
JABIRAT & WIAR Y—3TWeRg BT YawT B, Ao ThIAT DI HIIad dId AR 9

T fdaral & FueR 7 Saxarl &

(19) “3focIoWo (a9 TTgH UTGS)” ¥, STHNHR & forg IVRL IR A[ga TR W)
ST T YR BTS2

(20) "3iTTST WIRfRT" W, IORG <ATITAT BT TIGH, ATABRN AR TSI geAdeid
®T ¥ WRIT B BT UfhaAr AT 2

(21) "3ITTeATSA UUTCll” &, TRGR §RT I TAT BRI WTTde AMUT ST $eve W™
Yol IR TR IT T;

(22) "3foI0RO (3ifflcdar daex RaiffeH)” A, Wb+ By U P | qGI—arTHl
DI Ygad ®I GH g9 dTell Wenfre g
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(23) "UHe Ted” ¥, gexue W fAfr= Jarh & v Ua gorel ifAld § S sfse &,
Sfdec oS AR JAEES UHe IS (JoUl0aTS0) AR I Foldagitig Hacd
Tl &1 ISUANT PRdb Y MY ofFd—ad & UIDHROT AR FueH &I Gidem &
HT\’HT%\';

(24) "arE" ¥, VAT I IMFAUT B SN IORG IR H 1A% T8 ATEH aTell et
BIgA BT 2

(25) "GI0SI0UHO EXATIS” W, Yeld RReH gRT I (@911 41 Udh UIvy Bigdl AMHud
g, O dIcad Sl Ured (M0S10T®w0) & w9 ¥ TG &, OIdT SRt uitdae
AIFCaIR, BTSAIR IT IATRET RFeq ¥ Wa= AT I SHhSl T B & fo1g
foar S & SR s9H Cave, ufafde ofafde 81 Wad € iR o9 dw dem agen
MBS YUl 3R RPbre & fog SuarT fdy i &

(26) "GO IJATHR" |, IORG AT BT YHIGT o AFRABRY AU ®; Tddeqor |
3ifTers gt worfl e ol €;

(27) “dreTAT ggefl” W, B F 31U BY W IAdfrd USTBR AT

(28) "IN’ W, NI H G fhar T BIg ATBRI IHUT 7, S T & YIS
JMTPRI & A THAETT & AEfT B ql <RTery | ddfed o= st § wgr
IR IR HTIAE & Gars e BT JARAd drar g;

(29) "RePbTS PHe" ¥, VAT el AU & S8l 48 &9 Bisdl @l fSfoicad wu d FwEa
PR BT 9USR R,

(30) “TTE ARTIT |, oG/ RATT ARTAT 31fayd & Rie 3ifera wer # Ui =81
fopam T

(31) "FHH" |, T ¥ IUfAd (MavUd) UTHRI B SURAT HA & forg ah fafdrs
(@) Afes Sfavd ;

(32) "dEdleerR” ¥, fodl el & UM JIoRd JfPdeR IfAUT ', S e uxwr
Y—RIST JAATH, 1954 & I 8RB Holdex Us—1 @I Afdadl gikd & gY,
IR ST 37O JAIHTRAT & WA YTl BT Y= G+, oRd DI DI BT
TR 3R ¥ Ffd faaret & fuer g Screr) €

(33) "THOUHOUH" ¥, o Wa¥l |l AMUT B, I MBI CellhH, Sewrie AR AMZd
feaTsd RIECH &1 e HATSIT 9T 8Cdh & Sl SUSRVI & §1d oY Fagl JoT Bl
AT T B

(34) ‘JgFHIgs UHCH SeRBY  (JoUI0RMTR0) W, WRA TSI YaE fE
(TH0U0RI03ME0) ERT fadfid ar«fdd IHI # e UUlell, AR ©ChiH &
AegH | d6 @ral & 19 Thlel G ARl B AT Y Hel 2, I g

(35) “JOIROYAC" W, ST W HAMEMI dd Uga- & fold IWINT fhy U U ded a1
aa, IAHH RER dider Ifiud €;

(36) “THTATHE" ¥, AT H fhdl veTdR &1 ufaffa &= & oy e ifeaadr a1
TR PR dTell ST AU &
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(37) RN arrcer W, B ATl @ PRIAE & [EAREH & SR SR AT oG
W@lﬂﬂwmaﬁﬁwwaﬁmaﬂﬁﬁﬁﬁgmlﬁmmwaﬁgm@
YT & ol Mawdd deblal UihaTcAd AT YeNHdh ARl bl Haled dRd & T
sifer ool a1 T (Heed) 81 B

(38) “AIFEAT HHA" W, I ¥ FAATS B B WD & IUANT IAUT o

(39) “dISAT BHA R W, (B UeTPR FRT ASAT H=bE JATT & AT H G
gIaTg Bl AR B dlel 3fda MU B;

S WA ¥Rl 3R Ul & W1 39 el # ugaa © feg aRwifva 2 € 9 € aref '
S fRArEe URel -RIod JIfAfRM, 1954 (1954 &1 MMM W=Aid 6) fRAMe UQel <IrTed
B JAfAfE, 1968, iR BHMEE Uqw fAagad (o 3R 3fdid) drea & forg uffarfy
oIl ¥, 1993 3R f2marel Uow SUgdR dRited Ufafaft voiRil M, 1004, fedmerel wowr
ST BN (3—<ifd™) f9m, 2015, rad <o sifqergs ufafafd goisdl M, 2024 # S5 @
g I YRT BT IMUAT WM WU Wqd ARHI 3fef 81T |

3. oG AMC] Bl AT BIgA HIAL——(1) ISR A BT AATZT BISA BRAT
U STy iR VAT IR | g9TET 8101, SRl AR$GR gIRT AERIRIT a1 S |

(2) 77 ufshar U Afdaal &R GRemsil & yawi W AR 8RN Sl 39 Ufshar # affa @

(\

(3) ofFaTET Wigdl dRAT [HAl IR FHNA H IREIHA  Tsdibe—aia—Rare 3R
fevTd w7 9 Ir B U 2|

()WW@@WWN&WW@WW? ﬁasﬂs‘o@roaﬁ?
AT TR ITER. BRAT U BRI | SRETBRUT & QR, I72 37U ISREIBRU ARR, IR
HISRI BT AT, AT $ ©T H ISP ATHI B BT YHINOT BT I SIS R daTge R
IUSE RT FHAT BRIER B Fied J&d daver e &A1 8197 |

(5) wel foo=dt o1 fegw a1 foxft Y 97 a1 Fl 0 W1 SifFargT wisa fvar S |Aa |
Ty, gR™ET B T & YA @ folv s ST feasd A7 3rTel i fead R wigd fhar
7T S0 afe 3 et sradrer & g wise fhar T 2|

(6) T Al & US & foly, TP o <R H b USRI SMEdRT 3R
AT AR & ol SlTSH &1 UHR Bl 8l |

(7) ToRG AT BT WY MY B THERI G 9T AT B | UAd B TRR H
T BT T3 IS S, S a4 &1 HHid A& iR 99 Affferd R ™ wrds w19 (/)
ERT U fHAT ST | ITeR0T & oy, I =Irarerd &1 & g9 a7 $1 7007 3R a¥ &T e
B BIsel fhaT TAT & O A TH=R 7007—9 /2024 B w7 H Wwidd a8l |

(8) afe BT =rATerd a¥ & Hew H A8 BIsd Hx- H uRafid s 8, @ HHid
T 9 99 § ST fhU U Sifw G W uR®T BN | WeriT ey &y siftm fAfds
HHIDG AT YIS HRAT T 3R UIied 39 fawg A SN FAT ST /7 |

(9) T SIITET T8l YD UBR & dA & oY JId ®Y I ARe ISR TR 7,
TP RMORER H B TR 1 W 3R 8l 8Y, WS AEeRT Bl 9 IR 4 Seardq &4
TR Uied ¥ Ufde & | degerd 9a Hifdd IRe 98 o) Ay S9d iR 96 YR &
P B foIu selaeiFe IRVTER Uicd § @H 3R SSTdie o)1 @ foly SuaTer Biv |
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(10) T IR Sd AT G X8 ¥ Sifelgd ddared # gRafdd 81 Soem ar avem
IRER 3R Ao IR Ifed Tad IRVRER BT Wg—@d AT w9 I JH JaeT WIS BT
STIRT ®Rdb Soldgl-d ®d H fHar S| T Al #§ o Hifdd IDWeX d910 G- &I
JAITIHT T8} X2 |

4. IMET BISA BRAL—(1) HAT/AMAEH AT gRT fSoiss AiUedR & Aregq 3
BTsal fhar QT |

(2) ARTR® AT 9@ ATIAT Y- FTAl & ATTH H 3T AMIGT TRR B D |

(3) af ardiel / YRleror / YAfdaR IRBR gRT SRR [bar rem 81, df 59 3AfaRed
RTaT—=argardl / [ =Jrraral / U9e H eAe SitaadT §RT S9! NS Idd ge! & Ardd |
BIsel fHarT ST |

(4) omaed (S el eraTad # 3fde® /il 3eTad # Irdianefl /ISTadr 3raTeld |
IIgHIbal 8 FHdT &) 99 FETed BT 9d= &l fora fdvd faarfea &= saRera € iR
RraH e 9 Haftd § Hod SHMaRI Tol & STQT | 39 @R H 9 w9 ¥ eforiead
NIEC SRR

(i) omde®d & &R T9H 949 Udl, §Uh @R B A D SMER AT sifQ
Aftrferd €|

(i) I 9t # rfgam oiddferd & & <2 H, O Iaddr & &R Tl IAd
JHTATATHT TS fhaT U | AHel | SifSaadr e & folU WRBGR gRT J2Om
fafed wa yaiRa &1 STt |

(i) Ufard & @R R 9q9 udn, 9o @R Affad ©

(iv) rem gfdardl & @R s 9qa9e udn, Sue @R afEfad 8

(v) 918 &1 YBR (@de /Ui / GARIeToT / gAfdamR)

(vi) de &1 ST-UHR ERfH @ g1 iR fram e = emded wiga faar o
T & Aaftaferd 2) |

(vii) AWM BT WY (G AMieE, faareE, Joa vl @l o guR, SiiershHer a1
fPRITERY, IRT 118 SR |

(viii) faarfeq e @1 faRifear S99 IIoRa Ta &1 M, YR g, dgdrd 3R fRfar &
AT Y BT WA/ @A ST iR @Ry Heer afafrd 7 |

(ix) 9 @l F FaRd SeT s—RAYA ToTH0B0 ATeddR ¥ wElford w9 4 U<
[ERIRCIRCRI

(X) JMAEH B I—ZAYH TA0THODO ATedR & ARIH ¥ "duscs Ud fSfead w7 |
gSERINT Fdhel SHHMEGl” U hN+ &bl fddboy fear S, omae forw ddes ol
T faf¥re Fhol aR g BT BT |

(xi) TSI B GATS B WA BT AN UaT [oF Fseid gad! iR fawiia amgaa
(3TdTe) & IATEd] JMMdad gRT AT T S, S ATl a1 GAdTs dHI ST |
A T UG IRTAT & oy faMmT gIRT T orgRfad IRex | forg Mg |
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(5) oTde® WUYCIIR H UGN MA@ fom dddar & N a8 AftedsR IoRa
IRl gRT WhrR U H gRdafdd &) Q1| ddbfodd w9 ¥, Sfded  Jd—feiRad

e / Tt 3Tt T BR Fhd 2 |

6) W e W WSRIT o B o, ae B R 9 B @R RS airRy fewg
ST 3o UIca | wi fdar S A |

(7) dbfeqd U W, AMMEH SHE (G4 TH Adhe oHEd] Glcd Aol 8l fhar
SITET) @1 JATOTT U 3iR Wies Fd=I Ui &R AhdT © |

(8) Y—=Ta=m UIce W A RN Gfaferld ure o)1 &1 A1 Iuaee fhar e

(9) Yo GdTE & FHY IMdad Dl Bies HY &I FHIOM URT YKIT BT Maeddh i,
Fifdh D! rfariar wies e & <R gl

(10) 3mmac® / Nfaaart & fedr W IfaRad Txards, O UTaR @i ST, EAhAT,
RICTA T Ufcl qAT =7 Aard XA (S A1l & IR & AR 3MaeTdH 8l) ATl PR

@7 rAfT B |
(11)ﬁm/m/gﬁﬁwuﬁzmwaﬁaﬁﬁ% ar fa=feRad STHeRT/

QdIdo] AUcils a'3Q SITgI—

() = =arareT &1 9™

(i) 9 <mETe @1 B9 TR

(it) 9 =Te @ uReg e B ARG

(iv) 3MUI /GARIETOT P ST H, ded T A 3 AR & YRIG AT AR QT
HDH |

(v) e 9 Irmer gRT UTRd < &I YA Ui el B FDh ]

(vi) *MMISH ERT U ded H 14 <Ired & ufd Usg & aRRg &I Sfeatfad
BHRAT BT |

(vil) IfT 791 <IrITerT & Qe @1 YA Ui WiYedIR | SIfd @ g ' o S
forv S arfgdia wie 9w 9 uide R uelRig erf | =it ufy 9 gwfud
TG &R S I UTd fRU ST G |

(viii) IR afd), amac® & g Ui Ur fhy S & g | aR¥MT rafyy a1
AT BT ST |

(ix) AT et / Gaieqor / YAfdelieh Higel B &I URHAT fafe AT Fo1a 81 78 &
AT I GATd SUSEl AT gRIAT AR B gRT 5 AT I GAT UG D
FI gRAAT e & oIy 3MMAST AUATS BRAT AAISH BNT| 9 Y WRPR
gRT Fag—9y 1R fafed sifaRad o gdTiRd &1 ST |
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5. 3Mdad B (Job) I We———(1) NS YUF FHIUA & AT Adad DI ATTcATSA
UG & AT Y AT B (Yoh) BT A HAT BT | 3MMIed B (Yoob) H THI—F9T W
TRGR GRT JAT OGS FHAK TR & BIF (Yobh) AT 81 | WRGR @I & WY BT
fafreaa ol 9 B (Yoh) ST BT SITQE / fam S |

(2) e TG G Had I UK [HAT AWM I Adad §RT B (o) BT Haed
PR TegT ST |

(3) 3MIeT W (Yob) ¥ S AT UBR & Yo AMHA BN, ST Ugl fausw=T aref
T T & 9 § Uh By o o |

(4) @ (Yob) BT HaF AFAZT YOIl § QU 7T A Ted & Ad 4 far Sy,
forer# godioargo AT 317 U | fdbedl BT SUINT fbar ST A T:

(i) FheYdd | B UR, Wd: ST YHOTHOTH0 & ARIH W 3fdadh Pl e Woll
SITQAT |

(i) ¥ Ied & "regdq | a1 T He TS yonell H g deAnud fhar o
HDH |

(iii) Herg ed ¥ U 3R 3Ahed H ysRid Heg & e bl <rarerd B (Yoh) B
AHS Ha & w9 H AT ST |

(5) JMITd ERT Hawd B T3 BN (Yoh) Pl Thel Iod—WR G H FUEd fdHar
ST 3R U #1963 H T TR gRI A q97a JH1 & Ao 1fifed SR uqE
QR ¥ geEEd] oMl fBAT S| I8 Uied §RT UM f$Y U ged e & A H B
ST |

6. 3Mdgd HT WE—(1) T ©I I BRd By Y NMAed I TS e
AT & T & ART—39 H USRI 81T, ST 8Mded & U [JaRoT (RAR) BT u¥ieror &
3R e 41 Ygar HY A WX MY A& Bl AUl [CHORI Af2d 3fdad DI d9d B AT
BT |

(2) Wocdmr ¥ flicense w&1 ol GG dem ORIero &l F¥ul Ufshar dddl Jifalrg
Ugfd & ARTH | 8 S |

(3) oMded Bael HRIfCAAl H B TAARIT BT S ADH | IGHeT & ol # wigd fay
Y JTAGHA! BT 3Tel HRIfGad # e iR g_ieror fHar g |

(4) Tfe 3mded 3Mded & 9w fhar SIaT & a 98 SS9 arT—sq H UafRia gnm|
JMIEH NI DI AUIMGT HRA, Pl W WA JTATS B IR G: WIed 7 I T B
AW g |

(5) Ife amdee # fay T v &R HE! UIY O & df e $l USRI AfRTBRI Bl
JFAIGT BF WO ST Sl S¥ WIGR, d9d I JWGd PR Fo1| o= IadRl &
TG TG ATIEd Aol O 9 Jd Jev JATRIfY fded & JIRY IR JAdls ol dRg AR I8
U T8 AH B GAdTs o URAIAd fBAT S, 37eiTd HRargq |
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(6) YR ERT AU AR U 3MdeHAl &I Ig ITed & W JAfRER & al—
39 IR YR fdHar SirgEm |

(7) droriE SIf9aHRNI & UNT UAd M § e fewofral & A1 Ard e BT Ao dRe AT
3RdTepe PR b1 fdbed BRI A9 PR DI TUAT H A JIHT: S Bl SAlT— WX &I
ST SR 3fded & gdera: G FaiRrd a8l fBar S e |

(8) Il AFTeN IR fhar I & AT USRI BRI URid Arfel =g Sudfad fewoft
DS H @R IR AR JqY JAMITRIT BT |

(9) 3faed @I Wipd B WR ARl ®I USRI SMU®RI & 3rgdla 9 ST a7 =Jrrery
H fuaiRe w9 9 ARed BT S | dogear AFel & WIgid bl dgd g ISIaR. dl]
gIce UR Udhel ATHAT HRAT SId Bl ST |

(10) UGN AHNT gRT FFHllad GAdls &l dRIG AR GAdls & Ud Aled 3fdad bl
Rl § FEd IO $I siftEaad Aled dHa H RREIhd G99 UdRI Bl ITD
HlaTgel TR 3R $—He Ud WR ATST fbar S |

(11) *dieT / geRIeror / YAfdelleb @1 G2 H AMel @l Widhfd ¥ Wi ol Hl s
IR T I &1 YieRiA ISR SRTd 3MeeT Ue+Td B, a%aw—s—vrq'wﬁu-cﬁﬁﬁo—m
S| Tl 9fed U g2 $IS bl 39 IR & AFdl & [d%5g ®isd & T8
m/gﬂﬁw/m/mﬁfm 3 Rafd O a=d g0 TS @ W Iud
HRATIT ST |

(12) =TT ®T SR U ART—9 & AIH A GORIA BRI §RT IHD! Wil &
TN MDA IAGH UK & R AWl § GIHRI B Bl ¥l F7a Sirg Fa |

(13) <RI & VSR b U YIoRH JANGRT & AJAGT D egelE fbdl W M H
rferat T ufdve B BT W fddbey 8N | T899 ATdedIR & AT I IGIfery &l SNy fhar o
ADHT |

7. Mg AT HAL—(1) T & WG & T99 AR WSRIA JIHR & M
R a9 <ararerd a1 If¥eRg Bel BT A9 U 70 AfAeal F I 1ol Tofd BT |

(2) Ife fr=aq e TR W BIRd & W IxXd Uicd R USc dal fhar SIer &
ar 1o IRITed @ YIeTAE S8l &l Udh JARRGAT woll Siedl, foad 2 &9 Wigel &l
The BB AR Hel H IR BT AT AT ST |

9 JARGAAT BT YT B WX, GORIA ARTHRI BT BIgl BT W IRD 30Tell GdTg
P TRG 9 Yd UIcd WR JAYATS HRAT BT |

(4) SrfrgadmRll B Wl S TR S ddb Ugd U BEN S AWl | Hed 7 SiR
g YloriF SR gRT 3rgAfed [Tl o<l & W U8dRI gRT BIsd bl T ©
YOI BN & U U Wil dl AT BRI Bl [debed BT, ST b 9 Sugddd A |

(5) afe AW ST <Al gRI frHad <Iarerd & | ufaqufa fear ar g
=T =ITaTer & gaA Refd & AR UedRI & &R Bl |Ulad & AR TdI-aq |Rerd
ORI & ATAR b g1 AHCll A& AECT BT BT [dbed BRI | Uiced & UTd Usel | aF
fPY T Al & AT 9 Uiufa fhy U A @ foie wRA @1 [Jeed BRm, [e Avs
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3rdiet / A / YARIeToT Wisel b a7 &, dIfh ArTel ¥ TR R @R Udh 81 I
R I g |

(6) drori MfHRT &1 fafy & srefig wen fafta wwed Rafa gt AWl &1 foids &
BT fadmed B IR I Ud & " JFT ST | AR fofd fhg e Amelt #, 1 Amer @
vﬁ%aﬁamgwﬁgﬁﬁ I ST B FAATS B fol¢ ITIRT fhar S &R fea—ufifes

BT B Dad I AHA H SITUAT |

(7) AFg YSfd & ArRTH W UTd *AMded WX AfdhA & oy WIRS AHel yaamafdd
P B oy diorRiE e &I fahed e fHar S| 0 9Mal | g dHal & |
ORI Y21 3R A &l I WX 0 IIRAT {HAT S Sl 39 JAfdhd & %Q@ﬁaﬁ?mw

AT |

8. WA Uihar——(1) fHA 1 gaw @ IR & oy SIfa w9 994, Uied &
AEH § SYANT 3fociodlo MR IrgHIed Wierie ¥Rl §RT SrgAIfad &R | Moo
Yo SR & AlTgel TR TR 9ol S |

(2) T UEBRI B T B fSRied uRe™ @ oIy 3ger due &R (HeRed AR iR
Sl |fEd) U HIAT JMedH BT AR IO IR & Jegd H ORI fby 0 9949 09
AW UEdRl Bl {$fSed wu A uRew fby S | S difedark iR gul §ue iR 37erdA
(aTUse) BN | VA A T8l UeThRR 31 I el & Tl SURIT F&i gl & I S9T UD
@R ver 78 by a1 forfiF e &1 sracied & b w99 @) Hifde ke smawgs 8, U9
TR AT H FH BT ST BT Hifad gRe™ & forv sifyd far S |

@) 9d W OH 9Ng tgeRl @ ¥ifde w9 W uRe™ mawdd ' d
dedleeR / dedldl WR R A4 dedideR /Si—dedld ¥R WN & o § gRafera 8|

(4) Hifer w9 | T BT A fEHES YT Y—IIOIRE AT B 4RT 21 B AR
B Sl | FHAl B U (Jg0n) &R dMie g dedidaR /AR dgdiiaR BT b BT
STET ueTdR At aRd § |

(5) gIaTS @1 3MTell ARRI & TR H ol I FAK YeTDHRI I Aol Sgdil RSl
T §—HS AT A TR R Bl URd (T 3 |

(6) AT WR, g UETHRI bl THOTHOUH0 & ARIH o A= fhar sy, i = fderd
PRD UEHR IS ATEIR TR AUAT @l (@Tdl) &1 b 3R W@d B A A SIS

JHT |

(7) afe amdesd ar faardl ¥ oY rfSaadr @1 FaW o W § O Srfaddr aehTerd =TT
ANYATS PR 30 WA (o) & ¥ ¥ W & & o foid HR o | 9aifl, g9 foids @t
AR AT & GoRIA AGRT §RT AT fhar ST saegs 7 |

9. WM P FAAIS.—(1) USRI JIHR & SIES W I TR Bl GAdTs =G
T A DI AT USRI Bl GG | S FHR AFell I G o bl ugd

gl &R 9 uIda # <uIE T3 Srrdd ol @ MR W gAas Adrfed da |

(2) ﬁialﬁﬂ PN Ael H ol fewofial foree gg Wl 8N WRe] 9 dad GG
AT & e} BT & yehid 8 |
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(3) UIGRIM SN Falg &I el dNG iR ®R e forg amar [fza fsar
2, B TSR HRA H el BT |

(4) GorIM e "l # fa=fl ff wfia T (FFH STadd /ST ey &
ol /B WRAR BT BIs AR /) @ o dx § 9wl 8Fm | ued H
Y—f2dr &1 foie Wl Iuefea far S |

(5) Wl @1 are AT | UeTdF JIEBRI §RT TR IFTell goarg oI aNid Bl
SUIRT HRA 8Y Ulcd & HAEAH I IAFAST IR B ST | a1 AT TR 8IF & 9l I8
ATdSTTd SHE H Suael Brl |

(6) fhe 1 Al &I Felldg A DI FaAT |l I8 Gl $ AJARA $ ULAR] ARG
YeThRT / TRl Dl gIeTd: THOTHOUHO AT 5—HeT & Areyd | AT 9ofl Sl |

(7) Yo BRI /e GAdIs & IRM UABRI B SURART TS B Fpdl dof fhdl
Al teTR B Afed IR B & vl o @ |

10. T oMyl &7 Em@E—(1) R acel @1 gfafe gq divcaar 9 ga |Afla
PIB IUFFET a1 ST IR I8 [Adhed dadl YoriA ARSI & dRT—3 & Aegd d GIH
BT |

(2) dror™ie AMfERY Rl ey &f Sift 7 <7 A gd 39 gUe H PRI @ &R
S JAfH WY o ¥ yd Bl A 9T g R AT | T e U dR JAFAIGd B ST
R §Eel S8l ST | |

(3) YoRIA eI gRT Ufdfte iR SrgAfed ¥va vl afaw o= Siifdrl iR
Ub IS H AT T & A1 W Flaoli-id SHF 8 YhI¥rd fhar S |

(4) RO aTeell &I WRBR gRT JoI1 fAfed wu | fagm groe fhar S |

(5) I ey fefSea gweR, ®iel R a1 M0cI0qo R JEMRA HAdbdl & YART B

BIEIRT by e |

(6) =TT ERT SN YR MY H TP IS TR 5G] [IRMed: FEIdhdT a9 @
had aRg, 99 3R R®IOSMRO HIS BRT | 39 AfdRad gaa fafde fafdmrgar aftfa a=d
BU 3MMQY & YD JS UR ST BT HaH (a7 ST |

11. AW # IfARaT TGS/ JAMAE UATe HRAL— (1) UTHR U ANT—8 & ARIH
A ARE S (IETERMY IHTAdAH, Fel Ul o v 3Mdad, e aik€al & &R 2g
3MIE 3R BIS I AT o) are d vg A 8T | AR ST Sael AR
ERT THI—HHT TR AT fAfRd dadl <ATAT Yob ST BRI & 9gal dhael YIS SR Bl
y&gd by Sdr |

(2) I UeTPR IS AR AYATS B H 9T & I 9 I= A H IR
PR FHI S IFD ILAN] S5 Ulcd WR AUArS HIAT BT |

(3) AWMl @ WISA W WEAA AU SXAEoll I 3MAGHAl B Sike SM | AHd
SIGEG FAaTe & Igard T USRI BT Woll SIe |
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(4) TgPRI ERT WA by T AW SISl & YIS AfeR gRT S96I g8
(3mS0I0) & HWRFH ¥ Wigd fhar S| dioriE Af¥eN SRS B Ued: Widd B

FHIT 3R IHBT IR/ ISR BISA B 7 A Bl TRIG =T B G |

(5) SrfergaTali Pl dqel MM & $e8d UeDHR UIoRIA PRI & JJAGT & 3fegell=
JHTATAHT AT UIcel § Y SffSaaar & &R eI Hel |

(6) T¥ amde R e HHETRAT (TSI / B & Ided 7, S& SAd ol H
rfya favar Smgerm |

(7) 9 BT BIgA d AT AUArS by MY TR W FY FAUA TG AR T8l fdHar
SITQAT, 3fded Udh YOG Ui 3r@aed o 8k S &3 \dud & SRF 9Ng Ucdnl/

DI Eal U PN |

(8) AIIOTE UfT T Uearl / BT §RT A Af¥elkg & AT RIMUT b Sy |

(9) &= 3fAHxReT B RUIE B S AT & ARIH | AFeddR TR IYare fhar S |
MY, &E AR & SRM AR By TR <RITerd &1 U T Sgr 3R 9 ifds wisa # a9

qh G S TG db JHel HI A 98l 81 Sl § aodganq S Ie) §RI Uled W
Juelre fhar e |

12. QA BT FEAT——(1) AW A FHET 3Meell (@idR¥ /3iftH) dieri= e &
ANT—39 H IUAfd g B WR gIUe fHar Sy | Al e € Wwisd R ford U € ar
I2 UIoRiH SfIaERT gRT UIied R 3Udrs fhar S |qd T |

(2) Udad W gUE fHT U TRG AR IHEE AR b USRI RHRT gRT
anociodio MR AT & ARIH | exdiaRd fhy S |

(3) RIMATET ERT ORI U IS & YD U R gHd] AR Fiadl &l 9917 G-
Tg I TR R A TAT FJOIRO BIS BT | 9 IMARFT gd [Afere fafemm=ar aftia
PR BU ARIE & T4 Bl 3N & IAb J6 W AT Iuafrd fHar S |

13. faff= & usnq "M @ wisd &1 Uvo—(1) Sifaw oy wiRa fdw I @
TIET AT DI AT HeT Bl AF—arrs uiva faar g |

(2) <R B AR ITAT BIlgel W R GGl bl 90 USoT d gd gof
FaRyd wva H Wl BRI | AWl W wHEtd LifiRy sifieral @ gftewa ol smew wfzd
Tehel GRS GIoTd 1 S fSRT Breargshiieh A H 2 @ SITg |

(3) Al # eMUelis by U FHK SXAdoll ®f AfediR §RT Wi YUY HBIgd & Ard
el T SrgT |

(4) droriE SfEBRT & SFHIGT & UTA DE BIgd B g I b [Siied
ISRT weT BT AR fhar S| Idd & Aegd A ol T BIgol & 981 fafde fafar=ar
Bl ST "3ifeietge Bfq voiedl ™, 2024" # gefdfa g

M ET,

APR T I,
Ua Afaa (]J1579) |
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[Authoritative English text of the Department’s Notification No. REV-B-A(03)/28/2024, dated
20-05-2025 as required under clause (3) of Article 348 of the Constitution of India].

REVENUE DEPARTMENT
NOTIFICATION
Shimla-2, the 20th May, 2025

No. REV-B-A(03)/28/2024.—In exercise of powers conferred by clause (g) of Section 168
of the Himachal Pradesh Land Revenue Act, 1954, the Financial Commissioner (Revenue) to the
Government of Himachal Pradesh proposes to make the Himachal Pradesh Online Filing and
Processing of Court Cases Rules, 2025 for introducing an online system of court case filing system
before the Revenue Officers in the State and the same are hereby published as per the requirement
of Section 169 of the Act for general information of the public;

If any person likely to be effected by these Rules has any objection(s) or suggestion(s) to
make in respect of these rules, he may send the same to the Financial Commissioner (Revenue) to
the Government of Himachal Pradesh, Shimla-171002 within a period of seven days from the date
of publication of these rules in Rajpatra (e-Gazette), Himachal Pradesh;

Objection(s) or suggestion(s), if any, received within the period specified above, shall be
considered by the State Government before finalizing these rules, namely:—

DRAFT RULES

In exercise of the powers conferred under clause (g) of Section 168 of the Himachal
Pradesh Revenue Act, 1954, the Financial Commissioner (Revenue) to the Government of
Himachal Pradesh, hereby makes the following rules, namely:—

1. Short title, extent and commencement.—(1) “These rules shall be called as the
Himachal Pradesh Online Filing and Processing of Court Cases Rules, 2025”.

(2) They extend to the whole of Himachal Pradesh.

(3) They shall come into force from the date of publication of the rules in the Rajpatra
(e-Gazette) Himachal Pradesh.

2. Definitions.—In these rules, unless there is anything repugnant in the subject
or context:

(1)  “Applicant” means the applicant at trial court level, appellant at the appellate court and
petitioner at the higher court;

(2)  “Application fee” means the court fee payable by the applicant, which can be paid
using adhesive stamps, UPI, or an e-stamp certificate, as prescribed by the Government
from time to time;

(3) “Case Number” means a unique identification code assigned to each case, consisting of
the court's unique ID, the serial number of the case (starting from one in the respective
court for a given year), and the year, separated by a forward slash (/);

(4)  “Cause List” means the daily schedule of cases to be heard by a court;
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)

(6)
(7

®)

)

(10)

(11)

(12)

(13)

(14)

(15)
(16)
(17)

(18)

(19)

(20)

21

"Copies" mean reproductions of original documents, files or records that are part of
legal, administrative, land records or court proceedings. These can be digital or
physical copies and are produced as per official request from parties entitled to them
under the law;

“Consigned” means safe custody of any file or document in the record room;

“Consigned files” means the Revenue court files which have been consigned in the
record room;

“Copying agency” means an agency as defined in the “Copying Agency Rules for the
offices of the Financial Commissioner (Revenue and Appeals), 19937, the “Copying
Agency Rules for the offices of the Deputy Commissioners in Himachal Pradesh,
1994” and the “Online Copying Agency Rules, 2024";

“Court” means the all the Revenue courts functioning in Himachal Pradesh as per the
Himachal Pradesh Land Revenue Act, 1954;

“Digital Signature” means digital imprint of the signature or the signatory ensuring
document authenticity;

“Dashboard” means the interface in the e-filing portal displaying all case-related data;
“Digital record” means a record that has been digitised;

"Digitise" means the process of converting physical or analog information, such as
documents, records or images, into a digital format, which can be processed, stored,

and transmitted electronically;

“E-Filing Portal” means the online platform for submitting and managing case files
electronically;

“Field Verification” means the on-site inspection conducted by revenue officials;
“E-Receipt” means an acknowledgment of payment generated by the portal;

“Jamabandi” means the Record of Rights as defined under section 32 of the Himachal
Pradesh Land Revenue Act, 1954;

“Naib Tehsildar” means an officer vested with the powers of an Assistant Collector
Grade-II under the Himachal Pradesh Land Revenue Act, 1954, responsible for
managing land records, implementing revenue schemes and resolving land-related
disputes within their jurisdiction;

“OTP (One-Time Password)” means a secure code sent to the registered mobile
number for authentication;

“Online Filing” means the process of electronically submitting applications, petitions,
and documents to Revenue Courts;

“Online system” means a computer application made by the government which is
openly accessible on the internet;
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(22)

(23)

24

(25)

(26)
27

(28)

(29)

(30)

€2))

(32)

(33)

(34)

(35)

(36)

(37)

“OCR (Optical Character Recognition)” means technology enabling text recognition
from scanned documents;

"Payment Gateway" means a system for the payment of various services on the
internet that facilitates the authorization and settlement of transactions made using
credit cards, debit cards and other electronic payment methods, including Unified
Payments Interface (UPI);

“Petitioner” means a person who files a petition seeking judicial relief in a Revenue
Court;

"PDF document" means a file format created by Adobe Systems known as Portable
Document Format (PDF), which is used to present documents in a manner independent
of application software, hardware or operating systems and can contain text, images,
and other elements and are often used for official forms and records;

“Presiding officer” means the Revenue Officer in charge of a Revenue Court;
“Proforma Respondent” means a party indirectly involved in the case;

"Reader" means an official posted in the court who works under the direct supervision
of the Presiding Officer of the court, assisting in various tasks related to court and
ensuring the smooth functioning of court proceedings;

“Record Room” means the repository for digitally storing closed case files;

“Running files” means the revenue/court files which have not been consigned in the
record room,;

“Summons” means a legal notice requiring parties to appear in court;
b

“Tehsildar” means a revenue officer in charge of a Tehsil, holding the powers of an
Assistant Collector Grade-I under the Himachal Pradesh Land Revenue Act, 1954,
responsible for managing land records, implementing revenue schemes and resolving
land-related disputes within their jurisdiction;

"SMS" means Short Message Service, a text messaging service component of most
telephone, internet and mobile device systems that allows the sending of short text
messages between devices;

"Unified Payments Interface (UPI)" means a real-time payment system developed by
the National Payments Corporation of India (NPCI), facilitating instant money transfer
between bank accounts through a mobile platform;

"URL" means Uniform Resource Locator, a reference or address used to access
resources on the internet;

“Vakalatnama” means a document authorizing an advocate to represent a party in
court;

"Zimni Order" refers to interim orders issued by a court or revenue authority during the
pendency of case proceedings. These orders address immediate procedural or
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administrative matters necessary for the smooth progression of the case but are not
final judgments or resolutions;

(38)  “Video Conference” means the use of technology to conduct hearings remotely;

(39) “Video Conferencing Request” means an application by a party requesting a remote
hearing through a video conference facility;

All other words and expressions used herein but not defined in these rules shall have the
same meanings as have been assigned to them in the Himachal Pradesh Land Revenue Act, 1954 (6
of 1954), Himachal Pradesh Court Fee Act, 1968, the Copying Agency Rules for the offices of
Financial Commissioner (Revenue and Appeals), 1993, Copying Agency (for the offices of the
Deputy Commissioners in Himachal Pradesh) Rules, 1994, Himachal Pradesh court fee (e-
stamping) Rules, 2025, the Online Copying Agency Rules, 2024, Himachal Pradesh e-court fee
Rules, 2015 other words shall have their generally accepted dictionary meanings.

3. Online filing of Revenue Cases.—(1) The online filing of the Revenue Cases
will be effective in such courts and from such date as is notified by the Government.

(2) This procedure shall be applicable on such categories of persons and entities as
are described in this procedure.

(3) The online filing is for Advocates-on-record registered with any Bar Council, and the
Petitioners-in-Person.

(4) All advocates will be required to register their e-mail ID and phone number once on
the court case management portal. During registration, they must provide key details, including
their registration number, the name of the Bar Council, a document certifying their enrollment as an
advocate and a completed specimen signature form available on the website.

(5) The cases can be filed online on any day or at any time or from anywhere. However,
for the purpose of computation of limitation, the same will be considered to have been filed on the
same day or on the next working day in case the same has been filed on any holiday.

(6) For the management of court cases, each Revenue Court will have two types of logins:
one for the Presiding Officer and another for the Reader.

(7) The case numbers assigned to Revenue cases will be unique across the entire state.
Each case number will include the login ID of the court, a serial number for that year, and the year
separated by a forward slash (/). The serial number will automatically reset on the first day of each
year. For example, if the court's login ID is 7007 and the 9th case of the year is filed, the case
number will be formatted as 7007-9/2024.

(8) If a court transitions to online filing during the middle of a year, the serial number will
start from the last number used in that year. The Presiding Officer must enter the last assigned
serial number, and the portal will continue numbering from that point onward.

(9) For courts where institution registers are maintained separately for each type of case,
with case numbers starting from 1 in each register, the Presiding Officer will input the highest case
number from any register into the portal. Thereafter, all physical registers will be closed, and
electronic registers for each type of case will be initiated. These electronic registers will be
available for viewing and downloading from the portal.
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(10) Once a court transitions fully to online operations, all registers, including the
institution register and decision register, will be maintained exclusively in electronic form using the
case management software. In such cases, there will no longer be a requirement to maintain
physical registers.

4. Filing of Application.——(1) The memo/application will be filed through the
software designed by the department.

(2) Citizens, and advocates will be able to file their application through their accounts.

(3) In case the appeal/ review/ revision has to be filed by the government, the same will be
filed by the Additional District Attorney/ District Attorney/ Empanelled Advocate through their
registered ID.

(4) The applicant (which will include the applicant at trial court level/ appellant at the
appellate court and petitioner at the higher court) will select the court under which the area in
dispute is situated and will have to fill in the basic details related to the application, which
includes:—

(1) The details of the applicant including current address, contact details alongwith
their Aadhar number.

(2) In case the advocate is involved in the case, the details of the advocate alongwith
his vakalatnama will have to be uploaded. Fees as prescribed by the government
will be charged for adding advocates in the case.

(3) The details of the respondent including current address and contact details

(4) The details of the proforma respondent including current address and contact
details.

(5) Case type (Application/Appeal/Revision/Review)

(6) Case Sub-Type (including the section of the act or any rule under which the
application is being filed).

(7) Nature of Case (i.e. Demarcation, Partition, Correction of Revenue Entry,
Encroachment, Tenancy, Section 118 etc.).

(8) Particulars of the area under dispute include the name of Revenue village, Patwar
circle, Tehsil and District alongwith Khata/ Khatauni Number and Khasra number
of the land.

(9) Data related to land records can be automatically fetched from the e-himbhoomi
software.

(10) Option will be provided to the applicant to fetch the “Updated & digitally signed
Nakal Jamabandi” from the e-himbhoomi LMK software by entering its unique
nakal number.

(11) Preferred address of place of hearing of the court [e.g. The Court of Divisional
Commissioners and Financial Commissioner (Appeals)] will be selected by the
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applicant, where case may be taken up for hearing. These addresses will be taken
from the roster as maintained by the department for each court.

(5) The applicant may write the full application/petition in the software, which will
convert it into the format accepted in the Revenue courts. Alternatively, the applicant can also
upload a pre-written application/petition.

(6) For applications related to land disputes, the applicant must fill in the details of the
disputed land but the same will be fetched from the e-himbhoomi portal.

(7)  Alternatively the applicant can upload the certified copy of the Jamabandi (till the
Nakal Jamabandi portal is not made live) and field map.

(8)  Provision will also be made to get the latest copy map from the Bhu-Naksha portal

(9) The applicant must submit the certified copy of the field map at the first hearing as
the same will be required during the field inspection.

(10) Applicants/Advocates will also be able to upload any additional document like Power
of Attorney, Affidavit, Copy of Mutation and any other document as required in the case specific.

(11) In case of the appeal/review/revision petition the following information/ documents
will be uploaded in the portal:—

(1)  Name of the lower court
(2)  Case number assigned in the lower court
(3) Date of impugned order of the lower court

(4) In case of Appeal/revision, the applicant can add the impugned order details of
more than one court.

(5)  The applicant will have to upload the certified copy of the orders passed by the
lower court.

(6)  Date of supply of the copy of the lower court will have to be mentioned by the
applicant in his application.

(7)  In case, the certified copy of the orders of the lower court is generated from the
software, the unique receipt number generated for the same will be entered in the
software. All the details related to the certified copy will be fetched from the
same.

(8)  The limitation period will be calculated from the date of the supply of certified
copy to the applicant.

(9)  If the limitation period to file the appeal/revision/review is over, the applicant
must upload the application under section 5 of the limitation act or other relevant
provision, for allowing limitation. The additional fee as prescribed by the
government from time to time will be charged for the same.
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5. Payment of application fee.—(1) After completing the application form, the
applicant will have to pay the application fee through online mode. The application fee will
include all kinds of fees as notified by the government from time to time. The government
will also decide the head of account in which the fee will be deposited.

(2) An application will be submitted for the examination only after the fee is paid by the
applicant.

(3) The application fee will include all types of fee which was earlier being collected in
the form of adhesive court stamp.

(4) Payment of fees shall be done through the payment gateway given on the online
system using UPI or other options as available in the gateway:—

(1) Upon successful payment, an SMS receipt is automatically generated and sent to
the applicant.

(2) Payment through payment gateway is instantly verifiable on the online system

(3) The confirmation of payment received from the payment gateway and displayed
in the application will be considered as successful payment of the court fee.

(5) The fee paid by the applicant will be stored in a single state-level account and
subsequently deposited into the designated treasury head of account at the end of each month or
within a timeframe specified by the government. This will be done using the fee bifurcation
provided by the portal.

6. Examination of application.—(1) The newly filed application will first appear
in the login of the reader of the concerned court, who will examine each and every detail of
the application and will be able to revert any incorrectly filed application to the applicant
alongwith his remarks.

(2) No printout will be taken from the software and the entire process of examination will
be done through the online mode only.

(3) The applications can only be processed on working days. Applications filed on
holidays will be addressed and examined on the next working day.

(4) In case the application is reverted to the applicant, the same will reflect in their login.
Applicants will be able to edit the application, upload any document and resubmit it for the
examination.

(5) If all the details provided in the application are found correct, the application will be
sent for the taking approval of the Presiding Officer, who can accept, revert or reject the same.
Before sending the application for approval of the Presiding officer, the reader will suggest the date
of hearing and the address, where the matter will be proposed to be taken up for hearing as per the
request of the applicant, as the case may be.

(6) All such applications verified by the reader will be reflected in the login of the
Presiding Officer of the concerned court.
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(7) The Presiding Officer will have the option to revert or reject the case, providing their
remarks in each instance. In the event of reverting, the case will first appear in the Reader's login
and cannot be redirected directly to the applicant.

(8) If'the case is rejected, the Presiding Officer must record detailed orders in the remarks
section provided for each case.

(9) Upon acceptance of the application, the case will be formally instituted in the court on
the same day of approval by the Presiding Officer. A unique case number will then be generated by
the portal, applicable statewide, following the acceptance of the case.

(10) Notification regarding the acceptance of an application alongwith the hearing date and
hearing address approved by the Presiding Officer, will be shared on the mobile numbers and
e-mail addresses of all the parties registered in the case including advocate.

(11) In case of appeal/review/revision, the information about acceptance of the case will
also be reflected in the login of the Reader and Presiding Officer of the concerned court whose
orders are in question. A separate section alongwith a flag will be provided in each court stating the
status of appeal/review/revision petition filed against the cases of that court.

(12) The Reader of the court can, at any time add the parties in the case on receipt of an
application from the applicant after the acceptance of the same by the Presiding Officer, through
their login.

(13) The Reader of the court will also have the option to enter the witnesses in any case,
subject to the approval of the Presiding Officer. The summons can also be issued to the witness
through the software.

7. Record Requisition.—(1) After accepting the case and upon the orders of the
Presiding Officer, the reader of the court in cases of appeal or revision, will fetch the record from
the lower court or its own record consigned to the record room.

(2) If the court file at the lower court level is not scanned and updated on the portal, a
notification will be sent to the Presiding Officer of the lower court, instructing them to scan the
case file and consign it in the record room.

(3) Upon receiving this notification, the Presiding Officer must scan and upload the file on
the portal well before the next date of hearing.

(4) Advocates will also have access to all documents related to the case which have been
filed by the parties alongwith the zimni order approved by the Presiding Officer. Presiding officer
will have the option to share such records as they deems fit.

(5) If the case has been remanded back by the higher court, the lower court will have the
option to edit the party details as per the current situation and assign a new case number as per the
latest date of institution. The portal will have the option to link the remand back case with the
already decided case against which the appeal/review/revision has been filed, so that all the details
about the case will be available at one place.

(6) The presiding officer will have the option to link the similarly situated cases as
prescribed under law and will be treated as one case. Among all the linked cases, the case which
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has the oldest institution date, will be used for the further hearing and day to day work will only be
done in that case.

(7) Option be provided at the Presiding officer to restore the case dismissed-in-default,
upon receiving the application through online mode. In such cases the number of the original case
will continue and the case will be started from the same stage where it was dismissed-in-default.

8. Summoning Process.—(1) All the summons generated for one hearing date, through
the portal will be approved by the Presiding Officer using OTP based approval. The OTP will be
sent on the mobile number of the Presiding officer.

(2) All the parties must submit their contact details (Including mobile number and e-mail)
for the digital delivery of the summons and summons issued through the Revenue court will be
delivered digitally to all such parties, having full contact details updated on the software. In cases
where the party has not yet appeared before the court or have not provided the contact details or the
Presiding Officer is of the view that physical delivery of summons are required, in all such cases
the summons will be forwarded for physical delivery of the same.

(3) All the summons in which the physical delivery to the concerned parties are needed,
will reflect in the account of Tehsildar/ Naib-Tehsildar at Tehsil/ Sub-Tehsil level.

(4) The physical summons will be served in accordance with section 21 of the HP land
revenue Act. Printing and service of summons will be the duty of the concerned Tehsildar/Naib
Tehsildar where the parties reside.

(5) Information regarding the next date of hearing will be sent to all the parties, who have
submitted their e-mail or mobile number to the court.

(6) Upon service, a link will be shared through SMS to the concerned parties, by clicking
which the parties will be able to create their account on the online software and get themselves
linked with the case.

(7) If the applicant or respondent has hired an advocate, the advocate can link themselves
to the case through their account by uploading the Vakalatnama. However, this linkage must be
approved by the Presiding Officer of the concerned court.

9. Hearing of case.—(1) The Presiding Officer's dashboard will display a list of
all cases scheduled for hearing on the current date. They will have access to all case-related
information and will conduct hearings based on the updated information shown in the
portal.

(2) The Presiding Officer will be able to note down their remarks in the case but the same
will only be visible to the reader of the concerned court.

(3) The Presiding Officer will be able to assign the next date of hearing and the stage for
which the case is fixed for.

(4) Presiding Officer will be able to attach any supporting document (ruling of the Hon’ble
Supreme/High Court, any act rule of the State/Central Government) to the case. The link of the land
code will also be provided in the portal.
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(5) The cause list of the case will also be prepared online through the portal using the next
date of hearing assigned by the Presiding Officer. After publishing the cause list, it will be available
in the public domain.

(6) Information regarding listing of any case will also be sent through SMS or e-mail to
the concerned parties/ Advocates directly after the approval of the cause list.

(7) The Presiding Officer/Reader will be able mark attendance of parties during hearings
and decide the issuance of notice to any party.

10. Updation of Zimni orders.—(1) A dedicated section for entering Zimni
orders will be provided in the software, and this option will be accessible only through the
login of the Presiding Officer.

(2) The Presiding Officer can save the Zimni order in draft before finalizing and can edit
the same at any time before finalization. The Zimni order once approved can not be altered.

(3) All Zimni orders entered and approved by the Presiding Officer will be published in
the public domain, with the name of the Presiding Officer and the Court included in each order.

(4) The Zimni orders will be drafted in the format as prescribed by the Government

(5) These orders will be signed using digital signatures, photo signatures, or OTP-based
signing.

(6) Each order issued by the court will be date and time stamped and QR coded on every
page, to maintain its unique authenticity. Also the reference of the notification mentioning its legal
validity will be provided in each page of the order.

11. Uploading additional documents/application in the case.—(1) Parties will be able to
upload additional documents (e.g. vakalatnama, applications for providing correct addresses,
applications for details of legal heirs and any other relevant documents) through their login. The
additional documents will only be submitted to the Presiding Officer after submitting the court fee
as prescribed by the Government from time to time.

(2) If parties are unable to upload the documents online, they may submit them to the
court, which will then upload them to the portal.

(3) Notifications regarding the addition of new documents or applications to the case file
will be sent to all parties after the hearing.

(4) All documents presented by the parties will be accepted by the Presiding Officer
through their ID. The Presiding Officer may directly accept the document and fix the case for filing
a reply/rejoinder on the same.

(5) Parties wanting to change advocates will update the new advocate details in the portal
with vakalatnama, subject to Presiding Officer’s approval.

(6) For applications in which there is an involvement of the field employees
(Patwari/Kanungo), the same will be forwarded to their account.
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(7) The map uploaded with the case file will not be considered for field verification, the
applicant must take a certified copy and submit it to the concerned Patwari/ Kanungo during field
verification.

(8) The certified copy will be verified against the original record by Patwari/Kanungo.

(9) The report of the field agency will be uploaded on the software through their account.
However, maps prepared during the field visit will be submitted to court and remain in the physical
file until the case is decided, after the same will be uploaded on the portal by the reader.

12. Updation of orders.—(1) Orders (Interim/final) related to the case will be drafted on
the separate section provided in the login of the Presiding Officer. In case the orders have been
written on the word file, the same can be uploaded on the portal by the Presiding Officer.

(2) All the orders drafted on the portal will have to be signed by the Presiding Officer of
the concerned court through OTP based verification.

(3) Each order issued by the court will be date and time stamped and QR coded on every
page, to maintain its unique authenticity. Also the reference of the notification mentioning its legal
validity will be provided in each page of the order.

13. Consignment of the Case file after decision.—(1) Cases after the final order is
passed, will be consigned to the online record room.

(2) The reader of the court will be able to reorganize the court file related documents
before its consignment. A single PDF will be created, with Zimni orders placed at the front in

chronological order, followed by the remaining case related records.

(3) All the documents uploaded in the case will be attached to the consigned file by the
software itself.

(4) After approval by the Presiding Officer, the case file will be transferred to the digital
record room of the concerned court. Files consigned through the portal will hold the same legal
validity as outlined in the "Online Copying Agency Rules, 2024."

By order,

ONKAR CHAND SHARMA,
Financial Commissioner (Revenue).

REVENUE DEPARTMENT
NOTIFICATION
Shimla-2, the 24th December, 2024
No. Rev. B.A. (3)-6/2024.—Whereas, the Government of Himachal Pradesh is making all

endavours to achieve the targets/objectives of "Digital India Land Records Modernization Program"
and has achieved substantive progress in Digitization of land records.
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Whereas, the Government intends to improve the public service and govemance with
regards to services related to Land records, registration and issuance of various certificates etc. and
accordingly authenticate the related data with Aadhar number of the stakeholders.

Whereas Section 4(4) (b) (ii) of the Central Aadhar (Targeted delivery of Financial and
other Subsidies, Benefits and Services) Act, 2016 therein after refer to as "the said Act", allows
performing authentication on voluntary basis, for such purpose, as the Central Government in
consultation with the Authority, and in the interest, may prescribe.

Whereas for such purpose Govemment of India has framed the Aadhar Authentication for
Good Governance (Social Welfare, Innovation Knowledge) Rule, 2020 wherein the State
Government can seek permission under the said rules to use Aadhar on Voluntary basis.

Whereas Government of India vide letter No. 13(4)/2020-EG-II (Vol-XII) dated 7th March,
2024 has conveyed the approval of the competent authority to allow seeding of Aadhar and
authentication of citizens during seeding of Aadhar with Land Records, issuance of different
certificates such as Bonafide, SC. ST. OBC, Income, Legal Heirs, Minority, Dogra Class, indigent,
Unemployment, Character, Rural/Backward Area, Agriculture, Freedom fighters, Domicile, EWS,
Land Holding and Registration of documents like Sale, Gifi, Settlement, Mortgage Exchange,
Further Change, Power of Attorney, Will, Affidavit Partition, Release, Adoption, Bond Lease
Divorce, Partnership, Transfer, Warrant, Trust instruments, Using Yes/No or/and e-KYC
authentication facility.

Now, therefore, in pursuance to the approval accorded by the Ministry of Electronies and
Information Technology (MeitY), Government of India, it is hereby notified that Aadhar seeding
and authentication on voluntary basis may be done by the H.P. Department of Revenue for the
purpose of identification as per rule 5 of the Aadhar Authentication for Good Governance (Social
Welfare, Innovation Knowledge) Rule, 2020.

The Director, Land Records-cum-Inspector General of Registration shall separately issue
detailed guidelines regarding methods of identification in case the claimants do not intend to
authenticate using his Andhaar.

The consent form to be collected from the claimants is specified in schedule "A".

By order,
Sd/-

(ONKAR CHAND SHARMA),
Addl. Chief Secretary (Revenue).

REVENUE DEPARTMENT
(Section-B)

NOTIFICATION

Shimla-2, the 23rd May, 2025

No. REV-B-A(3)/12/2022.—In supersession of this Department’s Notification No.
Rev. B. A(3)-7/2010-1, dated 24th March, 2017, letter No. Rev-C(F)7-1/2018, dated
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07-12-2019 and all other instructions issued in this regard from time to time, the Governor,
Himachal Pradesh is pleased to notify the revised rates of service charges of various
services being provided through E-Governance Societies/Department in the Revenue
Department, manner of its distribution among various offices and enhancement after a
regular time interval as follows;

1. Service Charges for registration of documents :—

Sl. Registration book Applicable Service Charges (Rs.)
No. (Charges + GST)= Total

1. | All Documents registered in Book-I (500+90) = 590/-

2. | All Documents registered in Book-III (300+54) =354/-

3. | All Documents registered in Book-IV (300+54) =354/-

2. Service Charges on services provided through e-District portal (certificates) :—
Sl Name of service Applicable Service Charges (Rs.)
No. (Charges + GST)= Total

1. | Lok Praman (Through e-District) (20/- + 3.6/-) = 24/-
3. Service Charges on issuing copy of Jamabandi and Mussavi :—
Sl. Name of Service Applicable Service Charges (Rs.)
No. (Charges + GST)= Total
1. | Nakal Jamabandi through e-himbhoomi (17+3) =20/-
2. | Copy of Musavi (1743 )=20/-
3. | Application for copy of digitized land (12.5+2.5) =15/-
record.
4. Distribution and usage of service charges.—The above mentioned service charges will be

utilized in the following manner:—

(1) Registration charges; 10% of service charges i.e. Rs. 50/- of Book-I, Rs. 30/- of Book—
IIT & IV will be directly credited to account of Director, Land Records and remaining
to e-District Society.

(i1)) Charges of Lok Praman (per certificate) will be shared in the following manner:—

(a) District e-Governance Society = Rs.15/-



2498 oI, BATed USeT, 06 [, 2025,/ 16 WIS, 1947
(b) LT. Department e-Governance Society = Rs. 03/-

(c) Director Land Records = Rs. 02/-

(ii1) Service Charges of copy of Jamabandi and Musavi will be shared in the following
manner:-—

Rs. 2/- per copy of Jamabandi and Rs. 3 per copy of Musavi will be credited to
Director, Land Records and remaining to e-District Society.

5. The Director Land Records shall utilize the funds for improving the IT & other
infrastructure at Patwar Khana, Kanungo and Tehsil Level. The funds shall be sanctioned by
Director, Land Records after getting approval of Secretary (Revenue) as per demand after assessing
the requirement. The provision will be made in the e-District Portal for automatic transfer of the
prescribed amount of service charges into the bank account of the concerned societies/ offices.

6. The GST charged on each service is based on the current GST rate for these services and
shall be revised automatically as and when GST rates are revised.

7. These service charges shall be enhanced by 10% after every three years, for which
department will issue a fresh notification.

This notification shall come into force with immediate effect.

By order,

Sd/-
(ONKAR CHAND SHARMA),
Addl. Chief Secretary (Revenue).
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In the Court of Special Marriage Officer-cum-Sub-Divisional Magistrate, Manali,
District Kullu (H.P.)

1. Ailu Ram s/o Sh. Jai Singh, r/o W. No. 9, Village Trashi, P.O. Patlikuhal, Tehsil
Manali, Distt. Kullu (H.P.).

2. Ms. Kamla d/o Sh. Bir Singh, r/o Village Bandal, P.O. Patlikuhal, Tehsil Manali,
Distt. Kullu (H.P.).
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Versus

General Public
Subject.—Notice under the Special Marriage Act.

Ailu Ram s/o Sh. Jai Singh, r/o W. No. 9, Village Trashi, P.O. Patlikuhal, Tehsil Manali,
Distt. Kullu (H.P.) and Ms. Kamla d/o Sh. Bir Singh, /o Village Bandal, P.O. Patlikuhal, Tehsil
Manali, Distt. Kullu (H.P.) have filed an application alongwith the affidavits in the court of the
undersigned stating therein that they have solemnized their marriage, before taking further action in
the said application, objection from the general public are invited for the registration of this
marriage through this notice, that if anyone has any objection regarding the registration of this
marriage under Special Marriage Registration Act, they can file their objection personally or in
writing before the court of the undersigned within 30 days from the publication of this notice.

Issued under my hand and seal of the court today on 25th April, 2025.
Sd/-
Seal. (RAMAN KUMAR SHARMA),
Marriage Officer-cam-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.).

In the Court of Special Marriage Officer-cum-Sub-Divisional Magistrate, Manali,
District Kullu (H.P.)

1. Sachin Sharma s/o Sh. Nagin Chand, r/o H. No. 238, W. No. 7 Manali, Tehsil
Manali, Distt. Kullu (H.P.).

2. Sonam Dolma d/o Sh. Tsering Chobalil, r/o V.P.O. Lcher, Tehsil & Distt. Kargin, Leh
(UT) A/p w/o Sachin Sharma.
Versus

General Public
Subject.—Notice under section 15 of Special Marriage Act.

Sachin Sharma s/o Sh. Nagin Chand, r/o H. No. 238, W. No. 7 Manali, Tehsil Manali,
Distt. Kullu (H.P.) and Ms. Sonam Dolma d/o Sh. Tsering Chobail, r/o V.P.O. Lcher, Tehsil &
Distt. Kargin, Leh (UT) A/p w/o Sachin Sharma have filed an application alongwith affidavits in
the court of the undersigned stating therein that they have solemnized their marriage on 11-05-
2025, before taking further action in the said application, objection from the general public are
invited for the registration of this marriage through this notice, that if anyone has any objection
regarding the registration of this marriage under special Marriage Registration Act, they can file
their objections personally or in writing before the court of the undersigned within 30 days from the
publication of this notice.

Issued under my hand and seal of the court today on 13th May, 2025.

Sd/-

Seal. (RAMAN KUMAR SHARMA),
Marriage Officer-cam-Sub-Divisional Magistrate,

Manali, District Kullu (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Manali,
District Kullu (H.P.)

1. Deepak s/o Sh. Chet Ram, r/o Village and P.O. Karjan, Tehsil Manali, Distt. Kullu
(H.P.).

2. Muskan Bodh d/o Sh. Vijay Bodh, r/o Village Parganu, P.O. Khokhan, Tehsil
Bhunter, Distt. Kullu (H.P.).
Versus

General Public

Subject—Regarding Registration of Marriage u/s 8(4) of the H.P. Registration of Marriage Act,
1969.

Deepak s/o Sh. Chet Ram, r/o Village and P.O. Karjan, Tehsil Manali, Distt. Kullu (H.P.)
and Muskan Bodh d/o Sh. Vijay Bodh, r/o Village Parganu, P.O. Khokhan, Tehsil Bhunter, Distt.
Kullu (H.P.) have submitted an application alongwith affidavits before the undersigned, declaring
that they have solemnized their marriage on 31-07-2018.

However, the said marriage is not found recorded in the official registers of the marriage
Registrar, concerned Municipal Council/Gram Panchayat in Tehsil Manali, District Kullu (H.P.).

Accordingly, objections are hereby invited from the general public through this notice, if
any person has any objection to the registration of the above-mentioned marriage, they may submit
the same personally or in writing before the court of the undersigned within 30 days from the date
of publication of this notice.

Issued under my hand and seal of the court today on 24th April, 2025.

Sd/-

Seal. (RAMAN KUMAR SHARMA),
Marriage Officer-cum-Sub-Divisional Magistrate,

Manali, District Kullu (H.P.).

In the Court of Shri Salim Muhammad, Executive Magistrate, Sunni,
Tehsil Sunni, District Shimla (H. P.)

Smt. Shanta Devi d/o Sh. Chet Ram, r/o Village & P.O. Basantpur, Tehsil Sunni, District
Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

Whereas, Smt, Shanta Devi d/o Sh. Chet Ram, r/o Village & P.O. Basantpur, Tehsil Sunni,
District Shimla, Himachal Pradesh has filed an application alongwith affidavit in the court of
undersigned under section 13(2) of the Birth & Death Registration Act, 1969 to enter date of birth
of herself named Smt. Shanta Devi d/o Sh. Chet Ram, r/o Village & P.O. Basantpur, Tehsil Sunni,
District Shimla, Himachal Pradesh in the record of Secretary-cum-Registrar Birth and Death,
Gram Panchayat Basantpur, Tehsil Sunni, District Shimla.
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SL. Name of the family member Relation Date of birth
No.
L. Smt. Shanta Devi Self 07-04-1957

Hence, this proclamation is issued to the general public if they have any objection regarding
entry of the name & date of birth of above named in the record of Gram Panchayat Basantpur, may
file their objections in writing in this court on or before 26-05-2025 failing which no objection will
be entertained after expiry of date and necessary orders will be passed.

Given under my hand and seal of the court on this 26th day of April, 2025.

Seal. Sd/-
Executive Magistrate,
Tehsil Sunni, District Shimla, H.P.

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Sh. Sailg Ram s/o Late Sh. Shiv Ram, r/o Village Paljara, P.O. Bahli, Sub-Tehsil Taklech,
District Shimla, Himachal Pradesh Presently residing at 161, Aliganj Kotla Mubarkpur, South
Delhi-110 003 .. Applicant.

Versus

General Public .. Respondent.

PUBLIC NOTICE/PROCLAMATION
Under section 13(3) of the registraration of Birth and Death Act, 1969
Whereas, an application under section 13(3) of the Registration of Birth and Death Act,
1969, has been submitted by the above named applicant Shri Sailg Ram, seeking registration of the
birth of his daughter Ms. Tripti, born on 17-08-1991 at Safdarjang Hospital, New Delhi, in his
Parivar Register of Gram Panchayat Bahli, Development Block Rampur, District Shimla, Himachal
Pradesh.

And whereas, the applicant has stated that at the time of birth of his daughter, he and his
wife Smt. Mimmi Devi were residing and working outside the State in Delhi and due to
unavoidable circumstances and lack of awareness about the statutory riquirements, the said birth
was not registered with the Registrer-cum-Secretary (Births & Deaths) within the prescribed period.
Now, the applicant has requested to condon the delay of the registration of their daughter name in
Pariwar Register and necessary order be passed, so that their daughter name could be registered by
the concerned authority.

Now, therefore, thorgh this proclamation, objection's are invited from the general public if
anyone has any objection regarding to entry of name and birth of Ms. Tripti (D.O.B. 17-08-1991)
in the Pariwar register with applicant in Gram Panchayat Bahli, they should appear before the
undersigned on or before 07-06-2025 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.
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Issued today on 8thday day of the May, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Sh. Kharak Bahadur alias Khal Singh, r/o Village Mega, P.O. & Tehsil Simli, Karal
Pradesh Nepal, Presently c/o Shakti Singh, r/o Village Riwali, Sub-Tehsil Kotgarh, District Shimla
(H.P.)

.. Applicant.

Versus

General Public .. Respondent.

PUBLIC NOTICE/PROCLAMATION
under section 13(3) of the registraration of Birth and Death Act, 1969

Whereas, applicant have preferred an application before me seeking the issuance of a death
certificate of his son Lt. Sh. Raju, who died in an accident on 09-12-2024, near Bherakhad, Gram
Panchayat Nirath, Tehsil Rampur Bushahr, District Shimla (H.P.). The applicant prayed that
application may be accepted and necessary orders be passed to the concerned Birth & Death
Registrar-cum- Panchayat Secretary, for issuance of death certificate.

And whereas, this proclamation is issued to inform the general public that Raju, who died
in an accident of 9th December 2024, near Bherakhad, Gram Panchayat Nirath, Tehsil Rampur
Bushar, due to some un-avoidable circumstances the date of death & entry of death could not be
entered in the records of Gram Panchayat Nirath, Tehsil Rampur, District Shimla (H.P.). Now, the
applicant has requested to enter his son name and the date of death in birth and death registrar of
Gram Panchayat Nirath, Tehsil Rampur (H.P.).

Now, therefore, objections are invited from the general public that if, anyone has any
objection regarding to enter the name and date of death mentioned above, they should appear
before the undersigned on or before 07-06-2025 either personally or through their authorized
agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 8th day day of the May, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).
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PRIPBNT TUSTIETHNI,
AeRR, e RRAR, 2o Yo |

9 ARTAT PRIBRI SUSINDHR (TeHAER /A9 TEAIARR), AT,
forem RRER (fRo o)

S I g S goreid, faRft Mg 9en, $10 Ud UM UeRd ARR, dedid ATed,
e RRER (Ro o) |
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JreTeldl S8R /Ay
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In the Court of Sh. Rishabh Sharma, Assistant Collector Ist grade, Paonta Sahib,
District Sirmaur, Himachal Pradesh

In the matter of :

Shameem Ali s/o Sharif Ali, r/o Village Haripur Tohana, Tehsil Paonta Sahib, District
Sirmaur, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application for correction of name of applicant himself and his father in pariwar register
of applicant.
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Whereas, Shameem Ali s/o Sharif Ali, r/o Village Haripur Tohana, Tehsil Paonta Sahib,
District Sirmaur, Himachal Pradesh has filed an application alongwith copy of his Aadhar Card,
Pariwar Register and Voter Card in the court of the undersigned to correct his own name and his
father's name as Shameem Ali and Sharif Ali respectively in place of Mohd. Shameem & Mohd.
Sharif in pariwar register of Gram Panchayat Bhungarni, Tehsil Paonta Sahib, District Sirmaur,
Himachal Pradesh.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to correct name of applicant and his father Shameem Ali and Sharif Ali
respectively in place of Mohd. Shameem & Mohd. Sharif in pariwar register of Gram Panchayat
Bhungarni, Tehsil Paonta Sahib, District Sirmaur, Himachal Pradesh then they should appear
before the court of undersigned on or before 09-06-2025, either personally or through their
authorized agent.

In the event of their failure to do so, it would be deemed that there are no objections and
order shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 08-05-2025.
Seal. Sd/-
(RISHABH SHARMA),

Tehsildar-cam-Executive Magistrate,
Paonta Sahib, District Sirmaur (H.P.).
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CORRECTION OF NAME

I, Pooja w/o Sh. Atul Singh Jasrotia, r/o Village Nagan, P.O. Kharanal, Tehsil Baijnath,
District Kangra (H.P.) declare that my name in my daughter Disha Jasrotia educational documents
is wrongly entered as Pooja Jasrotia instead of Pooja. Concerned please note.

POOJA

w/o Sh. Atul Singh Jasrotia,

r/o Village Nagan, P.O. Kharanal,
Tehsil Baijnath, District Kangra (H.P.).
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CHANGE OF NAME

I, Manoranjan s/o Sh. Ratan Singh, r/o Village Jenchah Majhai, P.O. Kotla Molar, Tehsil
Dadahu, District Sirmaur (H.P.) declare that I have changed my name from Manoranjan to Manish
and my correct DOB is 10-10-2004. All concerned please may note.

MANORANJAN
s/o Sh. Ratan Singh,

r/o0 Village Jenchah Majhai, P.O. Kotla Molar,
Tehsil Dadahu, District Sirmaur (H.P.).

CORRECTION OF NAME

I, Naval Kishor s/o Late Sh. Roshan Lal, r/o Village Tangroti, P.O. Ramerh, Tehsil
Dharamhala, District Kangra (H.P.) declare that in my daughter's school record my name Nawal
Kishor is wrongly mentioned, the correct name is Naval Kishor. All concerned note.

NAVAL KISHOR

s/o Late Sh. Roshan Lal,

r/o Village Tangroti, P.O. Ramerh,

Tehsil Dharamhala, District Kangra (H.P.).

CORRECTION OF NAME

I, Shivender Kumar s/o Sh. Inder Pal, r/o Village Thana Dhar, P.O. Bhuria, Tehsil Rajgarh,
District Sirmaur (H.P.) declare that in school record mark sheet of my daughter Saisha Thakur my
name is wrongly entered as Shivender Thakur. Whereas my correct name is Shivender Kumar.

Please note.
SHIVENDER KUMAR
s/o0 Sh. Inder Pal,

r/o Village Thana Dhar, P.O. Bhuria,
Tehsil Rajgarh, District Sirmaur (H.P.).

CORRECTION OF NAME

I, Sunita Devi w/o Sh. Parmanand, r/o Village Surhar, P.O. Suin Surhar, Tehsil Sadar,
District Bilaspur (H.P.)-174033 declare that my name is wrongly entered as Meeta in my Aadhar
Card No. 365654284767 instead of my correct name Sunita Devi. Concerned note.

SUNITA DEVI

w/o Sh. Parmanand,

r/o Village Surhar, P.O. Suin Surhar,
Tehsil Sadar, District Bilaspur (H.P.).
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CORRECTION OF NAME

I, Harish Chand s/o Sh. Surat Ram, r/o Village Thithravali, P.O. Thangarh, Tehsil Nerva,
District Shimla (H.P.) declare that name of my son in his Aadhar Card is wrongly entered as

Aurnuv. His correct name is Arnav Sharma. Please correct his name in his Aadhar Card as Arnav
Sharma.

HARISH CHAND

s/o Sh. Surat Ram,

r/o Village Thithravali, P.O. Thangarh,
Tehsil Nerva, District Shimla (H.P.).

CHANGE OF NAME

I, Shivani Fishta d/o Sh. Surender Singh, r/o Chauhan Niwas, Kotlanala, Tehsil & District

Solan (H.P.) have changed my name from Shivani Sunil Kumar (Negi) to Shivani Fishta. All
concerned please note.

SHIVANI FISHTA

d/o Sh. Surender Singh,

r/o Chauhan Niwas, Kotlanala,
Tehsil & District Solan (H.P.).

CHANGE OF NAME
I, Vijay Pal s/o Sh. Kewal Ram, r/o Village Barogi, P.O. Kumarsain, Tehsil Kumarsain,
District Shimla (H.P.) declare that I have changed my daughter's name from Khawaish (Old Name)

to Vidushi Sharma (New Name). My daughter's true and correct name is Vidushi Sharma and may
be corrected as Vidushi Sharma in her all records. All concerned please may note.

VIJAY PAL

s/o Sh. Kewal Ram,

r/o Village Barogi, P.O. Kumarsain,
Tehsil Kumarsain, District Shimla (H.P.).

fafer favmT

R¥e—2, 4 S, 2025
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348 & @US (3) B N, fA9gd & ST ure &1 o9, fRAmae ucer § ySiidd &= & oy
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“63— YAl JUBR.—(1) IoF TBR, GRT 63 & 3= FuiRa o ) & gfier
H IARAE TAfERY IuAR VAT &R IR U AT A IR IR EIE B A ol
fafed & &g |

(2) SU-URT (1) & EH e by T IYA Bl AT HRA & folg “ggiaRor g
A S wenfua @ <1 e |

3) ffS, =g # gAfaRvl RV RS B B {0 START BT ST | |

8. HURT 68—F I IITRIUT—HA ARTIH & aRT 68 & Uvaq FfeailRgd eRT
ST BT ST, SFeIic—

‘68—, YT IT IR B o ¥ fam & oy dg am——afe a5 g—ar
Y—IRG IT JUPBR <l PR H JABA &dl &, dl 98 o Yok WR I9 dRE 4
e T W <F €, Ud A1 A1 AR & 9 & U U gferd @ &R 9 el dad
IR B foly STAREEY BT, 99 @ {6 VA1 IH aaa § e T8 ) &) ol 217

9. HURT 170—% &I <TRIMIT—H JRTA & gRT 170 & U feRad gRT
AT BT AT, HATT—

“170—, faf¥rep wRiaIRA &1 aoi—sa g a1 Sugf a1 sad T 991 U
ol 7o a1 STfeRgeT 1 SIRY f$y Y SRRl & IRVl W WeHWaydd &l Mg AT fd
S drell ooy Y aa & forv <ora e ur faft wfdd & favg e,
JfraTeT a1 o faftre erdarfear e @ S | |

Act No. 35 of 2025.
AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT) ACT, 2025

ARRANGEMENT OF SECTIONS
Sections:

Short title.

Amendment of section 4.
Amendment of section 49.
Amendment of section 50.
Amendment of section 51.
Amendment of section 63.
Insertion of section 63A.
Insertion of section 68A.
Insertion of section 170A.
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Act No. 35 of 2025.

THE HIMACHAL PRADESH LAND REVENUE (AMENDMENT) ACT, 2025
(As ASSENTED TO BY THE GOVERNOR ON 3RD JUNE, 2025)
AN
ACT
further to amend the Himachal Pradesh Land Revenue Act, 1954 (Act No. 6 of 1954).

Be it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Land Revenue
(Amendment) Act, 2025.

2. Amendment of section 4.—In the Himachal Pradesh Land Revenue Act, 1954
(hereinafter referred to as the “principal Act”), in section 4, for clause (9), the following shall be
substituted, namely:—

“(9) “landowner” means an owner of land, and includes a person to whom a holding has
been transferred, or an estate or sub-estate or holding has been let in farm, under this Act for
the recovery of an arrear of land revenue or of a sum recoverable as such an arrear, and
every other person not hereinbefore in this clause mentioned who is in possession of an
estate or sub-estate or any share or portion thereof, or in the enjoyment of any part of the
profits of an estate or sub-estate, except a tresspasser who is not entitled to occupy the land;
but does not include a tenant or an assignee of land revenue;”.

3. Amendment of section 49.—In section 49 of the principal Act, after sub-section (1),
the following sub-section shall be inserted, namely:—

“(1A) Notwithstanding anything contained in sub-section (1), where the State Government
is satisfied that it is necessary in the public interest to do so, it may by notification in the
Official Gazette, exempt generally, either absolutely or subject to such conditions as may be
specified therein, any land, from the whole or any part of the liability of payment of land
revenue with effect from such date as may be specified in such notification.”.

4. Amendment of section 50.—In section 50 of the principal Act, for clause (b), the
following shall be substituted, namely: —

(b) 1in the case of special assessment of land put to non agricultural use in an assessment
circle or part thereof,—

(1) the average net letting value of a category and class of sites; or

(i1)) where for any reason it is not possible to ascertain the net letting value, on the
average market value of sites as determined in the manner prescribed; or

(ii1)) on any other basis as may be prescribed:

Provided that when a special assessment is made under section 63, notwithstanding the
period fixed for the continuance of an assessment or the limit provided in section 51 or the
area having been declared to be an urban assessment circle, the land revenue may be
assessed as a fixed annual charge payable in a lump sum or by instalments in accordance
with the rules made under this Act.
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5. Amendment of section 51.—In section 51 of the principal Act, in clause (b), the
words “two to” shall be omitted.

6. Amendment of section 63.—In section 63 of the principal Act,—

(a) in sub-section (1),—

3

(1) in clause (b), for the words “or granted”, the sign and words
land diverted for non forest purposes” shall be substituted; and

(i) in clause (g), for the words “and other similar purposes”, the sign and words
“, projects or any other purpose as may be prescribed” shall be substituted; and

¢, granted or forest

(b) after sub-section (1), the following sub-sections shall be inserted, namely:—

“(1A) For the purpose of special assessment, the Revenue Officer, may take the
assistance of any department or authority or agency, as may be notified, by the State
Government.

(1B) The Revenue Officer or any other person, duly authorised by him, may enter at
any reasonable time any place and take information for carrying out the purpose of this
chapter.".

7. Insertion of section 63A.—After section 63 of the principal Act, the following section
shall be inserted, namely: —

“63A. Environment Cess.—(1) The State Government may levy and collect environment
cess not exceeding two percent on the land revenue assessed under section 63 at such rate
and in such manner, as may be prescribed.

(2) There shall be established a fund called “Environment Fund” to credit the cess collected
under sub-section (1).

(3) The fund shall be utilised for taking initiatives for protecting environment in the State.".

8. Imsertion of section 68A.—After section 68 of the principal Act, the following section
shall be inserted, namely: —

“68A. Interest payable for delay in payment of land revenue or cess.—If any landowner
fails to pay land revenue or cess, he shall be liable to pay interest on the land revenue due at
the rate of one percent for every month or part of a month from the date on which such
payment is due till such amount is actually paid.”.

9. Insertion of section 170A.—After section 170 of the principal Act, the following
section shall be inserted, namely:—

"170A. Bar to legal proceedings.—No suit, prosecution or other legal proceedings shall lie
against any Revenue Officer or any person for anything which is done or intended to be
done in good faith in pursuance to the provisions of this Act or any rule or notification made
or orders issued thereunder.”.

==, a0 dol o Ay, 3rerdt uael, RMEea—5 gRT giad doIm Ui
goIagi-dh EXTENG II9TU, deRAEC http://rajpatrahimachal.nic.in TR IUY&S § TaH Acgd FAfUT fdar <1 Ahar 2|
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